
255 Written A vaw ers A PR IL  G, 1979 W ritten  A n sw ers  256

q r  iT'a'•* c\ '
nq- 1  1 TTjra

5Tf ̂ f q'^' fsr^Tff

?ft7: m  m r fw  |,

^l?TT |. ? fK  ^  qfTT^f

Proposal to widen Capital/Investmeut 
Market

6357. SH RI K U M A R I A N A N T IIA N ; 
W ill the D E F U IY  PR IM E  M IN ISTER  
A N D  M IN ISTE R  OF F IN A N C E  be 
pleased to state:

(a ) whether there is any proposal 
to widen the capital market by o ffer
ing it a m inority equity capital out 
o f Government’s hug" holdings oi 
equity in the public sector companies;

(b ) whether there is also any pro
posal to broaden the investment m ar
ket by  inviting the investment from  
the public in public sector companiea;

(c ) whether there is any proposal 
to provide facilities lor portfolio in
vestment from  abroad by  non-resi
dent Indians and hon-Indiang within 
specified lim its; and

fd ) whether there is any proposal 
to have better and clear relationship 
with the capital markets of Singapore 
and Hong Kong?

TH E M IN ISTE R  OF S TA TE  IN  THE 
M IN IS T R Y  o r  F IN A N C E  (S H R I 
SATISH  A G A R W A L ) 1 (a ) and (b1 . 
Wo, Sir.

(c )  Non-resident Indians are al
lowed to invest in India on liberal 
basis, that is, to ibe extent of 20 per 
cent in new issues of new  companies 
in selected areas and upto 74 per cent 
in appendix I  area and in oxp'^rt- 
oriented ventures. These invest
ments are w ith fu ll repatriation 
rig-hts. The non-resident Indians 
are also perm itted to operate their 
non-resident accounts in banks in 
India to acquire shares quoted in

stock-exchanges and this investment 
is without repartriation rights.

(d ) No, Sir.

Representation A l l  India Income 
Tax Employees’ Federation

6359. SH RI M. A R U N A C H A LA M : 
W ill the D E PU TY  P R IM E  M IN ISTER  
A N D  M IN IS TE R  OF F IN A N C E  be 
pleased to state;

(a ) W'hether the Central Board of 
D irect Taxes have received repreaan- 
tation No. A IITEF/rTEF(l)/78-79 
dated 27th February, 1979 from  the 
A l l  India Incom e-tax Employees' 
Federation regarding Channel of 
Communications prescribed by the 
Central Board o f D irect Taxes; and

(b ) if so, what action Govermnent 
proposed to be taken in the matter?

THE M IN IS TE R  OF STATE  IN  THE 
M IN IS T R Y  OF F IN A N C E  (S IIR I 
Z U L F IQ U A R U L L A H ): (a ) Yes, Sir.

(b ) Since the A l l  India Income 
Tax Employees’ Federation is an un
recognised body, no action was consi
dered to be called fo r  on their letter 
of 27-2-1973.

Representation from  A ll India Income 
Tax Employees’ Federation for j-rant 
o f facilities and privileges extended 

to recognised Associations

6360. SH RI M. A R U N A C H A LA M : 
W ill the D E PU TY  PR IM E  M INISTER 
AN D  M IN ISTER  OF F INANCE be 
pleased to state:

(a ) whether the Central Board of 
D irect Taxes have received represen
tation from A l l  India Income-tax 
Employees’ Federation vide letter No, 
AIITEF/TTEF (D/78-79 dated 18th 
January, 1979 regarding grant of 
facilities and privileges extended to 
the recognised Associations/Federa
tion; and

(b ) if so, the action taken by Gov
ernment in the matter?



TOE MPHS*ra!R OF STATE IN HIE 
MINISraY OP 1>tKAVCE mwB* 
ZULFK^UARUtit^H); (a) Yes.

<b) In theli repre»enUtion dated 
1B-1-197B, the AU India Income Tax 
Emplojrees’ Fedenrtian, ftfiioti i* an 
utirecosfniBed body, raised certain 
matter* Tegarding ithu innrtioninj et 
the Income, Tax Employee*’ Fsdera- 
lion, which is a recognjseii body. It 
intpr-alia requested the withdrawal of 
the facilities granted 10 the General 
Secretary of the Income Tax Em
ployees’ FederaUon and for consider
ing sympatiietically the question of 
granting recognition to All India 
Income Tax Employees’ Federation. 
A service association is formed prima- 
T i i y  with the object of pramoting the 
common service interests o f its mera- 
bers. A reply was duly sent to the 
All India Income Ts* Employees’ 
Federation f unrecognised) on 17-2- 
1B79 advising them that if they feel 
that their interests are not being 
properly taken care of by the existing 
rerojifnised Federation, i.e., Income 
Tax Employees’ Federation, they may 
take steps in accopdatice with the 
existing tnatructions to secjc reco
gnition.

EsUblWunent of F»lr Price Shops of 
iHenttal Cominadlttog itt TVest Hengal

6361. SHRI MUICUNDA MANDAL: 
Will Minister ol COMMERCE, 
CIVIL, SCTPPLTES AND COOPERA
TION be jrfeased to st»te:

(6) wli8th«r it Is a fact that B pro- 
POMl by tha Chief EIinin«r
of West Bengia in regard to eatabli- 

of li lr  |wto« dton  of uieo- 
Uftl Msnmodltiw flutra^out Cte 
wuntry;

(Ij) If » ,  the lacrbi ther«af; and

fc) U th« mcSion of Go»-

or <ssiiiS!Rcai, avii.

(SHRI KRISHNA KUMAR GOYAI,):
(a) 't« (cjf. Tbtr lilfoimittim ifi ba l^  
collected and will be' .laid on the Table 
of the Sabha.

Beat of baUdfufa oMd by 
NaUooallaed Banks

«S2. SHRI MUKDNDA m a n d a u  
W iU the DEPUTY PRIME MfltlSTBR' 
a n d  m in is t e r  o f  FINANCE be 
pleased to state: -

ts) what is policy of tha difierent 
nationalised banks to drtennin^* th« 
rent of the rented building iwed for 
the purpose of functiotting of tht 
Banlt transaction;

(b) whether market rent or coit 
basis rent is considered for determin
ing rent; and

(c) whether oovemment are wn- 
sidering to instruct the nationllaoJ 
banks to have their own buildings; 
cornsideriag the heavy rent belnB 
given by the different nationaii^ 
banks?

THE MINISTER OF STATE IN TIIE 
MINISTRY OF FINANCE (SHRI 
ZDLFIQUARULLAH); (a) The
public sector bankt have repurted 
ihat th e y  generally determina the 
rent o£ the buildings hired by th«*i 
on such con«idwa(tion( as the loca
tion Of the buildings, its suitablttty, 
cost o( construction and avalflabiUtjr 
of alternatives. The rent paid Iff 
other institutions m the area fa also 
taken into account.

(b) ThOttgh cost of nMOtruetioQi It
kept in view, the U ^Dcn31r
ntfotiated Ibankg cm tiie b ^  oI
piWaiUng muktt rant ami.

(c) Conddotteg the l « t «  ,a u K ^
o«,lw»ncha» Owt babag Iqr
tft* pvWic « £ * »  tam ^ tt la Bof 40P- s 
aldjMMd ftr  iMMikii to. 4i|)Mr
th«^ resoums In otmrtnieUg^
lam hpuafni ihdr b n n ^  ta itt.




